181 Re. pssolution of

Formailon of State Electronicg
Corporations,

[N S

2126. SHR! SANTOSH KUMAR
SAHU: Will the PRIME MINISTER
be pleased to s.ate;

(a) whether there is any proposal
under Government’s consideration to
form State Electronics *Corporations)
in all the S.ates; and

(b) if so, the details thereof and
by when the proposal is likely to be
implemented?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a)
and (b). The Union Government
themselves do not propose to form
State Electronics Corporation in all
the States. However, Government has
recognised that State level public
sector undertakingg dedicated to Elec-
tronics could form very effective ins-
truments in promoting the growth of
applicationg and manufactur, of elec-
tronic goods in various partg of the
country. It is envigaged that Gov-
ernmentg of States/Union Terri.ories
would show increasing awareness of
the importance of electronics, and
the need for all regiong to participate
in the development and growth of
electronics in the country. Some
State  Governments have dedicated
Public Sector Corporationg for Elec-
tronics e.g. UP, Kerala, West Bengal,
Gujarat. Karnataka, Andhra Pradesh,
Tamil Nadu, Bihar, Punjab, Maha-
rashtra etc. Some other States have
groupg of officerg workin{ specially
for development of electronies indus-
try under the umbrella of the State
Industrial Development Corporations
i.e. Rajasthan, Jammu & Kashmir, Goa
ete, Rl

The initiatlve to form such dedica-
ted public sector agencies rests en-
tirely with the State Governments.
However, the Department of Electro-
nies(DOE) actively assists the State
Governmentg in clarifying ideag and
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working oul programmes of action.
Governmen. have also indicated to the
State Governments that when they
form dedicated Electronics Develop-
ment Corporations, it would be possi-
ble to depute officers from the Depart-
ment of Electronicg ag part-time
Directors of such Corporations in
order to ensure active and constant
involvement of the DOE in the pro-
cesg of planning the development of
electronics in the States.
v -

12 NOON

REFERENCE 'TO THE DISSOLU-
TION OF KERALA AND ASSAM
ASSEMBLIES—Contd.

MR, CHAIRMAN: sStatement by
Minister. Shri Venkatasubbalah, (In-
terruptions)

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Before that, the
Kerala question is still pending (In-
terruptions). .
B (2% B AN at

of| sTEier sreTE WYY (I wRw):
AR ATgS, AA AR faar
ar f& WY, #3794 RIT F TTR, MW
AR F AFIT GET T4 & NS
FA | AT I8 FEA 4T TAEA & AT
A gA w1en ) FR Far gar. . .

st mwmafa @ fager #rge, A
T HIT 7AW A QA0 FH
gwEeM A amAadi ... .
(snxent) . . w7 af«gqt miadr g€
LUK - S 11 ) B

s Il AW AT TIHA
ATES, ATAFT @I H ATING. . .

ofi gamfa @ oF I FG AY
gfaT &1 1 B 10 AREY, atg QY
ararg § fou faeate o oig w1 ¥
fagifeasand, @t & auwar § f+ ag 44
ReAgadTAdI g Sud e s ... .



